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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [b Y3 — of 2026/RGIL Dated: | b~—— .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Aadil Manzoor
S/O Manzoor Ahmad Ganaie
R/O Shartpora Hyhama Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-434-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Bl |>-6
(Syed Mujtaba Hussain)

Regi@%dministra?
No: 31194 —79 /RG/LP  Dated:— /b .07.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Y Mr. Aadil Manzoor, Advocate
...... for information and necessary action.

\\W\%
Regi‘sﬁ ﬁdmimstra@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _JEU\y of 2026/RG/LP Dated:_— |4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Aamina Nazir
D/O Nazir Ahmad Dar
R/O New Bus Stand Zargar Mollaha Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-435-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

5 \0H4
(Syed Mujtaba Hussain)

RegiS'\:l}SRA ministrag?n

No: 31186~ B7 /rRe/LP  Dated: — |6 .07.2026

Copy forwarded to the: -

1= Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mf. Aamina Nazir, Advocate
...... for information and necessary action.

Pl
RegliézjX lem traqron
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 16Uy  of 2026/RGILP Dated:_—)[..07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Adfar Jan
D/O Gulam Mohmad Malik
R/O Irfan Colony Sector C, Natipora Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-436-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

A0 e
(Syed Mujtaba Hussain)
Registrar dministratin

No: 2 LIAN—48 /RGP  Dated: — [ .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Adfar Jan, Advocate
...... for information and necessary action.

Regif& mﬁ(dmml tratn(o}r:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |64 L _ of 2026/RGILP Dated:— | |5 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Adnaan Aslam Bhat
S/O Mohammad Aslam Bhat
R/o Bhat Mohalla Tengpora Tehsil Shelteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-437-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
\ w’ﬂ%
(Syed ‘Mujtaba Hussain)
Registrar dministragm
\
No: 2(146-22 /RGP  Dated: /£ .07.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
78 Mr. Adnaan Aslam Bhat, Advocate
...... for information and necessary action.

%‘” (7%
Registran Administration
. ¥ B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1£ Y43  of 2026/RGILP Dated:_ | b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Bashash Mahmood Wani
S/O Mahmood Ahmad Wani
R/O Gadiseer Tehsil Bijbehara District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-438-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Registrar dministraiﬁn

No: 3| 2oU— 1l /RGP  Dated: |[ .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Bashash Mahmood Wani, Advocate
...... for information and necessary action.

[ UMERS-Th o4
Registrax A%mmlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |6 W R  of 2026/RGILP Dated:__| & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Bashir Ahmad Mir
S/O Sh.Gul Mir
R/O Warsun Tehsil Kralpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-439-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Mt
(Syed Mujtaba Hussain)

Regisgrar dministratiﬁn
No: 21 9P-- 19 RGP  Dated: | & 073026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bashir Ahmad Mir, Advocate

...... for information and necessary action.

24
Regi\sj&‘/\%mll?n




7

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ 15\  of 2026/RGILP Dated: - ) [, .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Basit Ahmad Bachoo
S/O Mohammad Yousuf Bachoo
R/O Kathi Darwaza, Rainawari Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-440-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Wﬁfﬁ% :
(Syed Mujtaba Hussain)

Registrar dministrag)n
No: 21990 —27 RGP Dated: ~/607.3026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

s Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Mr. Basit Ahmad Bachoo, Advocate

...... for information and necessary action.

s
Registrar dm\i?l\ist atEn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
®* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _J( SO of 2026/RGILP Dated:_ |G .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Bisma Rahnan
D/O Abdul Rahman Dar
R/O Gampora Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-441-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

bH> €
(Syed ujtaba\ﬁu;éain)

Registrar Administrat@m
No: 2990 —3CTRG/LP  Dated: |l .07.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam

8. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Rahnan, Advocate

...... for information and necessary action.

, D.H 2
Registrar dministratizsn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |65 1 of 2026/RGILP Dated:_ )& .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Fazila Mushtaq
D/O Mushtaq Ahmad Nangroo
R/O Prichoo Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-442-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

vH 26
(Syed Mujtaba Hussain)

Registrar, Administrati%n

No: 3193&"[15 JRG/LP  Dated: | b .07.2026

Copy forwarded to the: -

i B Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
il Ms. Fazila Mushtaq, Advocate
...... for information and necessary action.

Hg@@ﬂﬁ%
Reg\isérﬁ w%dmmlstratlogn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \Lgk of 2026/RG/LP Dated:_ [ & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Gulzar Hussain
S/O Anwar Ali
R/O Gound Minjee Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-443-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Syed"Mujtaba Hussain)

Registrar Administratiﬁn
No: 3 QUY-ST RGP  Dated: / 6 .07.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kargil

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gulzar Hussain, Advocate

...... for information and necessary action.

\X@/wﬁ%
Registrar Administrati

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: f é S e of 2026/RG/LP Dated: !g .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Insha Magbool
D/O Muhammad Maqbool Lone
R/O Kujjar Tehsil &District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-444-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Mujtaba H 212\.31{3

Registrar Administration

No: 2| 9§9~~§9/RG/LP Dated: \\s 0772026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Gandrebal

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
W;@@ﬂ@%

7 Ms. Insha Maqgbool, Advocate
...... for information and necessary action.
Rengimstratiog
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ) bSY  of 2026/RGILP Dated: |5 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Irteza Bashir
D/O Bashir Ahmad Dar
R/O Chicken Mohalla Sarnal Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-445-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Syed Mujtaba Hussain)

Regis{&}' Wﬂ((iministratizn

No: 3 LIbo-b7 rene Dated: | & .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Court Bar Association, Anantnag
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Irteza Bashir, Advocate
...... for information and necessary action.

Registrar Administration




13

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {é SS of 2026/RG/LP Dated: Zé .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Juhie Reyaz
D/O Reyaz Ahmad Ganie
R/O Mukhdum Tehsil Chitragam Kalan District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-446-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
(Sye(}%ﬁ;mam)

Reglstrar Administration

No: 31348 - 7S /RGILP  Dated: |5 07@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Shopian
-+ CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Juhie Reyaz, Advocate
...... for information and necessary action.

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1656 of2026iRGILP Dated: |G .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Kamran Farooq

S/O Farooq Ahmad Bhat

R/O Baghi Rehmat Colony Bagh E Mehtab Tehsil Chanapora,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-447-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Mt i
(Sye jtaba Hussain)

Registrar dministrati();

Advocate is ordered there before.

By Order

No: 2)976— B2 /RGP  Dated: |b  .072026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
b’}(%

s Mr. Kamran Farooq, Advocate
Registrar % i%l

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

3
No: )OS}  of 2026/RGILP Dated: )& .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Khursheeda Bano
D/O Shams Ud Din Tass Gujar
R/O Pehlipora Malangam Tehsil Aloosa District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-448-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ‘
(Syed Mujtaba Hussain)

Regi ran Administratix:n

No: 312Qu—-O[ /RGP  Dated: |5 .07.2026

Copy forwarded to the: -

1= Principal District and Sessions Judge, Bandipora

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Bandipora

B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ml i

7. Ms. Khursheeda Bano, Advocate
...... for information and necessary action.
Registrar Administra 1§n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: !68 6) of 2026/RG/LP Dated: !5 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mir Aasif Jaan
S/O Firdous Ahmad Mir
R/O Ward No.4, Iqbal Abad Tehsil Handwra District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-449-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

‘ e
(Syed Mujtaba Hussain)
Registrar, Administrat'ﬁn

No: 21293-99 Renp  Dated: | .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7; Mr. Mir Aasif Jaan, Advocate

...... for information and necessary action.

Myl AL

Registrar Admini tra%on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:_ (68T of 2026RGILP Dated:»— / (> .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Muhammad Zakariya Bhat
S/O Abdul Majid Bhat
R/O House No.147,Vakeel Colony Brein Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-450-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Ww
(Syed Mujtaba Hussain)

Registrar Administrati;n

Advocate is ordered there before.

By Order

No: 3] %@O"BO@/RG/LP Dated: — [b .07.2026

Copy forwarded to the: -

1= Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Mr. Muhammad Zakariya Bhat, Advocate
...... for information and necessary action.

. 12514
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1660 of 2026/RGI/LP " pated: —/ b 07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Muskan Siddiqui

D/O Afaq Ahmad Siddiqui

R/O House No .64, Lane No .5, Firdousabad Batmaloo,
Tehsil Sadar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-451-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

ol
(Syed Mujtaba Hussain)
Regffﬁggdministrati;on

vo: 212308-3b menp  Dated: — b 072026

Advocate is ordered there before.

By Order

(s ]
Copy l%a‘vsva‘i’ded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, Kashmir Advocate Association, Srinagar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Muskan Siddiqui, Advocate

...... for information and necessary action.

MM%

Registrit&AdministratKn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [bb] — of 2026/RGILP Dated: — /b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Muzamil Mubeen Koul
S/O Abdul Salam Koul
R/O Kulpora Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-452-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Wb e
(Syed Mujtaba Hussain)

Regﬁj&Administrimn
No: 2131 ’3\(1 /RG/LP Dated: — (b 072026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kulgam

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muzamil Mubeen Koul, Advocate

...... for information and necessary action.

vy l %
Registrar Admimstratj;n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: — /bbb 9 of 2026/RGILP Dated:_— / & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Nighat Fayaz
D/O Fayaz Ahmad Mir
R/O Khundroo Achabal Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-453-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
w.@mﬁ\% .
(Syed Mujtaba Hussain)

Regiiﬁlxdministratgn

No: DI3IE-33 /Re/LP  Dated:— b .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nighat Fayaz, Advocate

...... for information and necessary action.

07/ beA
Registrar Administrati;n

DX
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E I

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [b b6 of 2026/RGILP Dated: | & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rameez Raja Ganaie
S/O Khazir Mohammad Ganaie
R/O Shatpora Ganaie Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-454-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
bl
(Syed Mujtaba Hussain)

Registrar Administrat'gn

No: 2[332~Ub rRewp  Dated:— |b .o07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F Mr. Rameez Raja Ganaie, Advocate

...... for information and necessary action.

M%ﬁ pY3
Registrar dmmlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
—1b4 U of 2026RGILP Dated: ¢ /L .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sabir Hassan

S/O Ak Mohammad Hussain

R/O Tumail Tehsil & District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-455-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

(Syed Mujtaba Hussain)

Reglstl;fS\Admlmstrau%
No: 313Ub—Y0 /RGP  Dated: — b .072026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kargil

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sabir Hassan, Advocate

...... for information and necessary action.

Advocate is ordered there before.

By Order

M))/ o} pyA

Regn\s&‘?a;’Qdmlm ratl%l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — [ é)bg_of 2026/RG/LP Dated: — [& .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sadaf Rashid
D/O Abdul Rashid Dar
R/0O Jalalabad Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-456-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

M@/\E\?ﬂ%
(Syed Mujtaba Hussain)

Regis &&Administration

No: 31’5 Ya-&%4 renp Dated: — 16 .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sadaf Rashid, Advocate

...... for information and necessary action.

Advocate is ordered there before.

By Order

|67

Reg\gl}ilr dminist atlog
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,66 é —of 2026/RG/LP Dated:_0 [ .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sadiya Pervaiz
D/O Pervaiz Ahmad
R/O Gingal Tehsil Uri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-457-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

bY [36
(Syed Mujtaba Hussain)

Registrar; Administratipn
e v
No: R128Fblrenr  pated: — b .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
73 Ms. Sadiya Pervaiz, Advocate
...... for information and necessary action.

Wb e

Registrar Administ ati(z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L6 6F  of2026/RGILP Dated: 8  .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sahil Bashir
S/O Bashir Ahmad Rather
R/O Mustafa Abad Pahroo Tehsil B.K Pora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-458-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Registrar Administration

No: 2| 265~ 72 jrRG/LP Dated: |4 .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Sahil Bashir, Advocate

...... for information and necessary action.

. T30}
Registrar Admlmstratxn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 186&  of2026iRGILP Dated: |6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sairaab Wani
S/O Shabir Ahmad Wani
R/o Namchibal Fathikadal Tehsil Srinagar South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-459-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order - aL
vH2£
(Syed ul\%l%%;;ﬂgain)

Re%'&trj{( Administrat'rn

No: 3] 232 -Ro /RG/LP  Dated: /6  .07.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Sairaab Wani, Advocate

...... for information and necessary action.

. T3]
Registrar Qdmlmstratmﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (689  of2026/RGILP pated: (6  .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Seerath Ul Nisa
D/O Mohd Anees Shah
R/O Mamoosa Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-460-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Vbt
(Syed Mujtaba Hussain)
Regi tr%Administratir

No: 312 &1- BR /Re/LP  Dpated: £ 072026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerath Ul Nisa, Advocate

...... for information and necessary action.

b?l%

Regiﬁ@%ﬂt ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1670 of 2026RGILP Dated: (8 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Shafiya Ramzan

D/o Mohammad Ramzan Parray

R/O Dungdara New Colony Doulatpora,

Tehsil Kreeri District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-461-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

J vH>6
(Sye ujtaba Hussain)

Reg\i;;g;a/gkAdministratiin
No: 2128%- 96 /RG/LP  Dated: 6 072026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Ms. Shafiya Ramzan, Advocate
R . for information and necessary action.

rolv) |t
RegwAdmlnlstr t%)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 16-F)  of 2026/RGILP Dated: & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Shaista Kouser
D/O Ahmed Din Lohar
R/0O Gool Tehsil Gool District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-462-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

b3 [>6
(Syed%m/ssain)

Regisgra Administrati{n

Advocate is ordered there before.

By Order

No: 2 \3‘14—2§’{§‘1e'1/RG/LP Dated: € .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ramban.
5

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shaista Kouser, Advocate
...... for information and necessary action.

R et T
Registrar Administration
SN b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | b7~ of 2026/RGILP Dated: —| & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sheema Lateef

D/O Mohammad Lateef Chicken

R/O Alamder Colony Baghanndar Lasjan,

Tehsil Pantha Chowk District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-463-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

)
(Syed Mujtaba Hussain)

R%deinistratix
No: 3| &‘Q:S-—l}/RG/LP Dated: — [4.07%026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ~

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Sheema Lateef, Advocate
...... for information and necessary action.

. 1307 e
Regls:&{ dministrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — 1673 of 2026/RG/LP Dated: — lé .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sheikh Muneeb Ul Islam
S/O Ghulam Nabi Sheikh
R/O Regipora Sheikh Mohalla Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-464-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

W%M
(Syed Mujtaba Hussain)
Registrar dministrati%n

No: 21U|13-Jo/RGLP  Dated: — lb.072026

Copy forwarded to the: -

i Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Sheikh Muneeb Ul Islam, Advocate
...... for information and necessary action.

Wﬂﬁjn
Regi‘s/tg\zﬁ)(\imimst ati’;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: —/b T -of 2026/RGILP Dated: — | b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Showkat Ahmad Bhat

S/O Gh. Ahmad Bhat

R/O Monghama Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-465-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

HW% |
(Syed Mujtaba Hussain)
Registrar dministratign

No: RV ULI-28 /RGP  Dated:— |4.07.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -
1: Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Showkat Ahmad Bhat, Advocate
...... for information and necessary action.

WE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — [ /- §of 2026/RGILP Dated: — |4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Syed Faiqa Sajad
D/O Syed Sajad Hussain
R/O Lal Bazar Botashah Mohalla Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-466-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
altba i,
(Syed"'Mujtaba Hussain)

Reg'stl;i&Administratilzn

No: R U39-3b/reip  Dated: =1 b 072026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, Kashmir Advocate Association, Srinagar.
b

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Vibs e
10n

7. Ms. Syed Faiqa Sajad, Advocate
...... for information and necessary action.
Registﬁar dministra %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — / b 7(7 of 2026/RG/LP Dated: — /5.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Syed Wajahat Jeelani
S/O Syed Jeelani Shah
R/O Ranipora Brah Tehsil Shangus District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-467-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M‘;%/
v H>6

= 1ol :
(Syed Mujtaba Hussain)
Registrar. Administrat'g)n

No: 2| U37~UY/RG/LP  Dated:— lb .07.3026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2! Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Syed Wajahat Jeelani, Advocate
...... for information and necessary action.

Registrar Administra

AT




35

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — / éj:i of 2026/RG/LP Dated: — | é .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sabia Hamid
D/o Abdul Hamid
R/O Zaldagar Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-468-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

5[0 >6
(Syed Mujtaba Hussain)

Regi&\g}}\Administrati(:g

No: 3 lUUS-BA/RG/ILP  Dated: — & .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocate Association, Srinagar.

o CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sabia Hamid, Advocate
...... for information and necessary action.

bH DG

Registrar'Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: —— |7 8 of 2026/RGILP Dated: — b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Sumaira Akbar
D/O Mohammad Akbar Ganie .
R/O Kenihama Tehsil B.K Pora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-469-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

(Syed Mujtaba Hussain)

Regiigglr Administratig'n

No: "BlUS2-60 /RG/LP  Dated:— |b .07.2026

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

- Ms. Sumaira Akbar, Advocate

...... for information and necessary action.

0}

Regi\sgif%ig;‘iﬂst/ratiﬁn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — b 79  of 2026/RGILP Dated: — L4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Tazeen Khan

D/O Abdul Rouf Khan

R/o House No.5, Lane No.Ist Azad Basti Natipora,
Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-470-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order , 17

o’)'( Y6
(Syed Mujtaba Hussain)
Reg\igKg\(Administration

No: 3LULI- b8 reip  pated: — b .07%026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, Kashmir Advocate Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Tazeen Khan, Advocate

...... for information and necessary action.

b’]—‘%

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: | b8 bH— of 2026/RGILP Dated:— L b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Zubair Farooq Koka
S/O Farooq Ahmad Koka
R/O Batpora Naina Tehsil Litter District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-471-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Doy >
(Syed Mujtaba Hussain)

Reg\i&;&Administratig‘

no: "B UbA76ReLP  Dated:— b 072026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F &5 Mr. Zubair Farooq Koka, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: BT/ of 2026/RGILP Dated: /4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Afsana Mahroof
D/O Shri Mohammed Mahroof
R/O Hayatpura Manjakote Rajouri, Tehsil Manjakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-472-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
o H>¢
(Syed Mujtaba Hussain)
Registrar Administratiﬁil

No: 318 59— :{ Y /RG/LP Dated: /{__ .07.2026

Copy forwarded to the: - oo

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Afsana Mahroof, Advocate

...... for information and necessary action.

Registrar Administratio
| g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,597\ of 2026/RG/LP Dated: /é .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Anjali Sharma

D/O Shri Gopal Dass

R/O Parsoo, Daran, Kirmoo, Kermium, Village Parsoo, Ramnagar Tehsil
Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-473-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order ‘ |
. il i
(Syed Mujtaba Hussain)

Registrar Administraz;on
No: 2| $6G— 72~ RG/LP Dated: /{ .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anjali Sharma,Advocate

...... for information and necessary action.

Wﬂﬁ%
Registrar Administratj

v/ s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

G~

G
No: /\77 of 2026/RG/LP Dated: /6 .07.2026

S

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Anu Kumari

D/O Shri Gian Chand

R/O Ward No. 65, Machllian, Nagbani, MohallaNagbani, Tehsil North
Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-474-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |
L3 \ }\% i
(Syed Mujtaba Hussain)

Registrar Administratﬁp

No: 21572 —86/RG/LP Dated: // .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Anu Kumari,Advocate

...... for information and necessary action.
IMUEaPS
Registrar Administraion

1%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /6 7Y of 2028iRG1LP Dated:_ /& .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Archana Gupta
D/O Shri Ashwani Gupta
R/O House No. 201, Sector 7, Channi Himmat, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-475-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |
tf S \>e
(Syed Mujtaba Hussain)

Registrar Administra?bon

No: 3L SB(=AB /re/LP Dated: /4 .07.2026

- Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

Z, Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Archana Gupta,Advocate

...... for information and necessary action.

. “’%M@/\/@
Reglscgljr dministragion




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L A

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:_1b Q S of 2026/RGILP Dated:__ ] A .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Askandha

D/O Shri Kuldeep Singh Jasrotia

R/O Near Govt. Hr. Sec. School, Ward No. 3, Village Barwal, Tehsil &
District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-477-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
sS4
(Syed Mujtaba Hussain)
Registrar Administragm

No: 31 $B0-96 Re/LP Dated: /[ A .07.2026 W

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delnhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
f & Ms. Askandha,Advocate
...... for information and necessary action.

Registrar Administration

L4




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* kR

PROVISIONAL

ENROLLMENT

NOTIFICATION

e
No: /@9 é of 2026/RG/LP Dated: /é .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Faika Choudhary

D/O Shri Abdul Latief

R/O Tuli, Chassana, Reasi, Village TuliChassana, Tehsil Chassana and
District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-478-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order W
A
(Syed Mujtaba i—f 's}sain)

Registrar Administratg)n

No: 3!C 97 —60Y /RG/LP Dated: / 74 .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Faika Choudhary,Advocate
U e for information and necessary action.

pY .
Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* N %

PROVISIONAL

ENROLLMENT

NOTIFICATION

5
No: /Qf? “J of 2026/RGILP Dated: /4 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Karmanya Slathia

S/O Shri Virender Slathia

R/O H.No. F-792, Lane No. 6, Suraj Nagar, TalabTillo, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-479-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Oi'der

Nl crone
(Syed Mujtaba Hussain)
Registrar Administral?n

Ne BB IESIA. roir pated- /5. 07202

Copy forwarded to the: -

. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi

9. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Karmanya Slathia,Advocate

...... for information and necessary action.

0
Registrar Adminis@ation

L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [ & 98 of 2026/RG/LP Dated: /& 07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Mamta Bali
D/O Shri Rakesh Bali
R/OVijaypur Camp, Samba, Tehsil Vijaypur& District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-480-2026 on the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Hfabt e
(Syed Mujtaba Hussain)

Registrar Admlnlstrat1$
No: 31512 —J0 RG/LP Dated: / 4 .07.2026

i -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mamta Bali,Advocate

...... for information and necessary action.

W%M/ﬂﬂ%
Reglstﬁr dmlmstratl?

Advocate is ordered there before.

By Order




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

I

PROVISIONAL

ENROLLMENT

NOTIFICATION

1639

No: © /7 / of 2026/RG/LP Dated: / 5 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd Assim IdnanWani
S/0O Shri Gulam Mohd
R/O Latti, Chappar, Village Latti, Tehsil Latti and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year ffom the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-481-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

r vH>é
(Syed Mujtaba sain)

Registrar Admlnlstragon
No: 31601 — 8 R pated: (8 .07.2026

Copy forwarded to the: -

< 1 Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Mohd Assim Idnan Wani,Advocate

...... for information and necessary action.

\S Vﬂ%
Registrar Administrat'?n

L%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /?‘OO of 2026/RG/LP Dated: /6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd Basat Younis Sudhan
S/O Shri MohdYounis
R/O Chhajla, P.O Chhajla, Village Chhajla, Tehsil Mankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and.
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-482-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |

S m?’!q’é
(Syed Mujtaba Hussain)
Registrar Administra%ion

No: 21b)9-3L /RG/LP Dated: /5 .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge,Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Mohd Basat Younis Sudhan,Advocate

...... for information and necessary action.

83|26
Registrar dministrati}bn

v




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: / Fo1 of 2026/RG/LP Dated: & .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Ashim Nanda
S/O Shri Juginder Pal Nanda
R/O H.No. 166/B, Ram Vihar, MohallaOld Janipur, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-476-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
1)
(Syed Mujtaba Hussain)

Registrar Administrattn

No: 31b3237-4Y /RG/LP Dated: /€ .o7.2006

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ashim Nanda, Advocate
...... for information and necessary action.

. =51
Reglztilr ministr tg)n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* Kk w

PROVISIONAL

ENROLLMENT

NOTIFICATION

[ 7 03» ~ of 2026/RG/LP Dated:_— l 6.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd Tanveer
S/O Shri Dil Mohd
R/O Sarote, Village Sarote, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-483-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

o'} RZA
(Syed Mujtaba Hussam)

Registrar dmlmstratqb
No: 31b YU —34&/RG/LP Dated: — | £.07.2026

Copy forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Tanveer,Advocate
...... for information and necessary action.

M‘O’M‘W%
Registm@idministra og




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — [ bB| of 2026/RGILP Dated:~— |.L .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohd. Usman Khan
S/o Shri Nishat Ahmed Khan
R/o Village Gatha, Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-484-2026 on the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

5o |4
(Syed Mujtaba Hussain)
Registrar Administrati?;

No: 31UT77-8Y /Re/LP Dated: — Lb.07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd. Usman Khan,Advocate

...... for information and necessary action.

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: — [bBY- of 2026/RGILP Dated: — | 6 .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Mohit Gupta
S/O Shri Sham Parshad
R/O Ward No. 2, Kathua, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-485-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
M‘Q\w\”ﬁﬁw
(Syed Mujtaba Hussain)

Registrar Administrat%n
No: BIUQSYY ReLP pated:— b 072026 ¥~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

I. Mr. Mohit Gupta,Advocate

...... for information and necessary action.

. — STy %
Registrar dmmlstran@l

W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: —b B2 of 2026/RGILP Dated:— | .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Mubeen Talib
D/O Shri Talib Hussain
R/O Draba, DrabaChandrasi, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-486-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
=2 T[>
(Syed Mujtaba Hussain)
Registrar Administrag’on

No: U 03 —3$60 /RG/LP Dated:— [ b .07.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge,Poonch

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association,Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Y g Ms. Mubeen Talib,Advocate

...... for information and necessary action.

\S]o7]>%¢

Registrar Administra%on



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* KR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — léﬁu of 2026/RG/LP Dated: — ”O .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Nikhil Sharma

S/O Shri Sudershan Kumar

R/O C/O Evergreen Model Academy, Ward No. 21, Kallar, Tehsil & District
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-487-2026 on the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

: 1> ﬂJ?é
(Syed Mujtaba Hussain)

Registrar Administratxn

Y/
No: 3[@3(9(@08 JRG/LP Dated-— |b .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association,Udhampur
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nikhil Sharma,Advocate
...... for information and necessary action.

t'}\?/é

Registrar Administrati
v %



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: — | 68 S of 2026/RGILP pated:— /b _.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rahies Choudhary

S/O Shri Mohd. Aslam

R/O Nalla Palyarni, Dudaj, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-488-2026 on the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ‘
b?l”é
(Syed Mujtaba Hussain)

Registrar Administrat%n

No: 31809~ |6 /Re/LP Dated:— b .07.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Rahies Choudhary, Advocate

...... for information and necessary action.

Registrar Administratio
v b




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: =] é@@ of 2026/RG/LP Dated: — [ b .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Rudhav Bhalwal
S/O Shri Lakhdeep Singh
R/O Mishriwala, Tehsil Bhalwal and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-489-2026 on the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

—TN3>6
(Syed Mujtaba Hussain)

Registrar Administra%on
No: | Q“—Z-a(u[ JRG/LP Dated:— | b .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rudhav Bhalwal,Advocate

...... for information and necessary action.

&)
Registrar Administratiﬁg

L%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: "—"6 8 F of 2026/RG/LP Dated: — IA .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Sadaqat Ali

S/0O Shri Mohd Qayoom

R/O Panjgrain, P/O Ghambir Brahmana, Village Panjgrain, Tehsil
Manjakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-490-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
2SN 4
(Syed Mujtaba Hussain)

Registrar Administratx'n
No: SIS Q /Re/LP Dated: — [ .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sadaqat Ali,Advocate

...... for information and necessary action.

Y

Registrar Adminis\tr t%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )46 8 R of 2026/RGILP Dated: /b  .07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Tufail Ahmed
S/O Shri MohdShafi
R/O BuppSarar, Village Bupp Sarar, Tehsil Chenani, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-491-2026 on the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

S SIh6
(Syed Mujtaba Hussain)
Registrar Admmlstrat%

No: 31S2%- Ub ,RG/LP Dated: /L .07.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadmg on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tufail Ahmed,Advocate

...... for information and necessary action.

b’-}\
Registrar Administratb;n

v




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* RN R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /689  of 2026/RGILP " Dated:_/A__.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Mr. Vijay Kumar
S/O Shri Chaman Lal

R/O Village Guraha Brahmana, P.O Guraha Brahmana, Tehsil Akhnoor and
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-492-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
3|6
(Syed Mujtaba Hussain)

_ Registrar Administration
No: 34 SUj=kB /RG/LP Dated: /{ .07.2026 ik ?

Copy forwarded to the: -
T Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
WE@

7. Mr. Vijay Kumar,Advocate
Registrar Administrati%n

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
KRk

PROVISIONAL
ENROLLMENT

L ——

NOTIFICATION
No: 16 99 of 2026/RG/LP Dated:__ /4 _.07.2026

It is hereby notified that vide High Court Order Dated 09.07.2026

Ms. Vijayta Kashyap
D/O Shri Bodh Raj
R/O Ward No. 7, P.O Hiranagar (184142), Tehsil Hiranagar and

District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-493-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

N

(Syed Mujtaba Hussain)
Registrar Administratgn

No: 2| SUd- Sb/RG/ILP Dated: /7 .07.2026 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of |

Government Gazette.
4, President, District Court Bar Association, Kathua
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Vijayta Kashyap, Advocate

...... for information and necessary action.
. Sl >6
Reglst%triti%

L
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